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directed towards paralysing the eco-
nomy of the nation and is certainly
not in the interests of the workers,

The Defence of India Ruies are in
force. Government has no option but
to act firmly and decisively to bring
rail transport to normalcy in the
present strained economic conditions,

1 appeal to all members of the
House to support the Government in
restoring the railways premier trans-
port industry to normalcy.

1 appea] earnestly and sincerely to
Railwaymen, the large body of whom
are fully aware of their duty to the
Nation, to work with a will and de-
termination to see that their enter-
prise works smoothly and efficiently
in service of the Nation.

———

1258 hrs,
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MR. SPEAKER: Please sit down,
all of you. I will fix it up at 5 0’
clock (Interruptions) Or, shall we
fix it up for 3.307

SHRI SEZHIYAN (Kumbakonam):
There is Private Members' Business
coming up. 2 to 3.30 may pe petter.

THE MINISTER OF RAILWAYS
(SHRI L, N, MISHRA): I shall be
gratetul to you and to the House it
you can wait till Monday. We are
having some negotiations with the
union leaders. ... (Interruptions)

MR, SPEAKER: Pleage gsit down.
You know when the Speaker is stand-
ing, no recording of anybody else
takes place. (Interruptions) Why
can't you sit? I am not allowing
anyone. Please sit down.

Of course, the motion was there
mdlwuprewedtonﬂowit,but
1 think you have done wel] in asking

for a discussion. What time will suit
you?

SHRI L. N. MISHRA: Monday.

MR. SPEAKER: The Minister says
Monday; and without the Minister it
is very difficult to suddenly fix it
up. Now, I request you that the little
business that was left over yester-
day.~—the Customs, Gold (Control)
and Central Excises and Salt (Amend-
ment) Bill—should go through today.

13 brs.

SHRI PILOO MODY (Godhra):
The minister has said that the strike
was without notice and without any

MR. SPEAKER: Please do not
go into the merits,

SHRI PILOO MODY: No, Sir; 1
am not going into the merits. Such
callous ignorance of what has
happened according to the facts of
the matter leads me to the conclu-
sion that key ministries like radl-
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ways cannot be left to people who
have no time for it

SHRI L. N. MISHRA: I would
be grateful if you can have it on
Monday. The strike hag been there.
We are in a very difficult and
delicate situation. Some of owur
people are having negotiations. T
have met trade union leaders belong-
ing to AITUC, INTUC, HMS, etc. Ac-
tually today the Labour Minister is
busy with the negotiations If any dis-
cussion is to be there and if I have to
giwve out any facts, it will not be in
public interest to have it today. 1
would request you to have it on
Monday

MR SPEAKER: If the minister
keeps on sitting here, he would not be
able to conduct the negotiations

SHRI S M BANERJEE (Kanpur)
If he 15 not prepared for a discussion
todav because he is having some sort
of dialogue with trade union leaders,
it 15 a very good thing But m the
meantime he should assure the House
that there will be no wictimisation,
because his statement has aggravated
the situation further (Interruptions)
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“As a rule, no questions are per-
mitted after a statement 13 made by
the Mimster because there 15 no
formal motion before the House on
which debate may take place Bu!
the Speaker may, in exceptional
cases, allow & few clariflcations in
respect of the statement if it relates
to an important matter.
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MR. SPEAKER: There 1s no use
of any debate unless the Minister is

available and the Mimster has alreadv
having a dialogue.

THAT TH TH
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We can discuss it here after the
dialogue is over. Let the dialogue
take place. Till then he is not avail-

able and he ig not in a position to
attend to this.

SHRI PILOO MODY: He is the
Railway Minister. When there is a
discussion on railways here, he will
have to be here. Whatever else can
be more important? .

SHRI ATAL BIHAKlI VAJPAYEE:
What is he going to do in the after-
noon? -

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, if you look at the
agenda, after the Customs Bill is
passed, the next Bill has to be piloted
by him. Then how can he say that
he will not be available in the House?
(Interruptions).

MR. SPEAKER: Next ilem;
Raghu Ramaiah.

Shri

EHRI SAMAR GUHA (Contai): On
a point of order, Sir.... (Interrup-
tions). In view of the urgency of
the issue that needs to be discussed,
you, Sir, in your wisdom expressed
the opinion that the matter should be
taken up today....(Interruptions).

MR. SPEAKER: Unless the Minis-
ter is avallable, how am I to fix it
today? The Minister is not available
He will be busy in talking with those
peaple,

SHRI SAMAR GUHA: Pleas»
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allow me to complete.... (Interrup~
tions).

SHRI PILOO MODY: I do not un-
derstand the procedure at all. He has
raised a point of order and you do

not give a ruling on it.... (Interrup-
tions).

SHRI SAMAR GUHA: Sir, you in-
dicated that the discussion could be
held at 230 today....(Interruptions).

MR. SPEAKER:
able,

He is not avail-

SHRI SAMAR GUHA: The Minis-
ter said that it will not be possible for
him to be available in the House at
2.30.... (Interruptions)

MR. SPEAKER: I asked the Minis-
ter and the Minister said that he is
having a dialogue with those people.

SHRI SAMAR GUHA: It is our
right to know the reason why the
Minister will not be available in the
House for the whole day. If it is not
possible for him to make himself
available for the House at 2.30 P.M,,
we can make it 530 P.M.

MR. SPEAKER: The Minister is
not available. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
I rise on a point of order. The hon.
Minister was pleased to say that he
will not be available for the discus-
sion on the subject that we have just
now agitated for. If you look to the
Order Paper of today, there is item
No. 12 and it is a Bill of which he
is in charge. So, he has to be present
in the House in the afternoon. This
item No. 12 is before the Private
Members' Business, We wanted that
this discussion should take place at
2 O'clock and be finished by 2.30. Se,
that plea does not held water so far
as the hon. Minister is concerned.
(Interruptions),

SHR! H. N. MUKERJEE (Calcutta-
North-East): Are you laying down
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[Shri H, N. jee] SHRI 8. M. BANERJEE: S8ir, ny

a proposition that, when the House is name has been quoted by Mr, Salve.

agitated and the country is anxiously
awaiting the outcome of a certain dis-
pute in regard to reilwaymen, it is
only on account of the slleged incon-
venience of the Minister that....(In-
terruptions). Are your accepting this
proposition as Speaker of the Lok
Sabha? I really want to know this,
Are you going to truckle down to the
convenience or inconvenience of
these miserable ministers? (Inter-
ruptions)

DR. KAILAS (Bombay South): I
object to the way he behaves with
the Speaker. It should hot be allow-
ed. (Interruptions)

SHRI N. K. P, SALVE (Betul):
As to who is ‘miserable’, it 15 g
matter of opinion. But Mr. Banerjee
brought today certain equanimity and
maturity on the subject. He has said
that in the critical period through
which we are passing today, disloca-
tion of the railways is likely to be
disastrous. Therefore, successful
negotiation is an extremely impor-
tant thung which must be put through,
It is, therefore, not a question of
Minister’s personal convenience or
inconvenience. You can order him
and he has got to be here in the
House. That 1s not at all the ques-
tion.

Becondly, I wish to make it clear
that we do not want to shun a debate
on this But [kindly consider
for a moment as stated
by Mr. Banerjee, that what is of
greater importance than the debate
is bringing about negotiations so that
the unfortunate situation is not ex-
ploited, and it is only for that we
are submitting that we do not want
to shun a debate on this, we are not
worried about minister’s personal
convenience. All that we are worried
about is that the common man must
not be put to any greater suffering
on account of the dislocation of the

(Interryptions).

MR. SPEAKER: The Minister
should be asked as to when he would
be available, The Minister is having
negotiations. He wants time to nego-

tiate. And you want him not to go
for negotiation?
(Interruptions)

MR, SPEAKER: In my opinion,
the Minister should have time to
negotiate with them.

SHR] PILOO MODY: We are not

accepting this, . .. (Interruptions).
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MR. SPEAKER: How can 1 say
that he should not negotiate? He is
not availablee How can I fix the
date?

Wt wew fogrdt wredd) ;o @w
w2 #Ywei § frnfmiwee g aaa?
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MR. SPEAKER: That is why §
have to ask the Government ag to
what time wil] suit them. It has
always been the convention of this
House that the BSpeaker asks the
Minister when he will be available. .,
(Interuptions).

SHR] SHYAMNANDAN MISHRA:
The discussion on item No. 12 Is go-
ing to be the same.
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MR, SPEAKER:
when it is reached.

It will be seen
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SHRI BHYAMNANDAN MISHRA:
Would you also not apply your mind
to this? The discussion on item No. 12
is going to be full of references to thig
very subject?

SHRI C. M. STEPHEN (Muvattu-
puzha): What does he mean by say-
ing that?.... (Interruptions) There
is a Bill here in his name. It is not
that he should be physically present
here, It is not that merely because
it is in his name, he should be here.
He can depute the other Minister.
The Minister need not be physically
present here. He can depute some-
body else. ... (Interruptions),

MR. SPEAKER: When you brought

wanted time. 1 said that I have no
objection. You may have the discus-
sion. . (Interruptions). But the Minis-
ter says that he is having some nego-
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earliest possible time. -1 would appeal
to you to be redsonable..(Interrup-
‘tions).
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BHRI P. G. MAVALANEKAR
(Ahmedabad): Mr. Speaker, Sir, you
are allowing the Minister to have the
cake and eat it too; it cannot be both
ways. (Interruption).

MR. SPEAKER: It cannot be
decided by excitement. It cannot be
decided by shouting. Please don't do
it. Sometimes you have to accept
many things. Is this the way every-
thing has to be decided every day?

SHRI BHOGENDRA JHA (Jai-

nagar): I wish to say something in
a minute,

SHRI C. M. STEPHEN: You have
no right. Iz discussion allowed once
again? We will not permit it. You
cannot have it for another time.

SHRI SEZHIYAN: You are not
there to permit. It is for the Speaker.
How cen you say, you Will not permit?
(Interruptions)

MR. SPEAKER: All of you may
please sit down.
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SHR] C. M. STEPHEN: You told
us to sit down. We sat down. Now
they are standing....(Interruptions).

MR. SPEAKER: May I request all
of you to please sit down? I am not
going to allow you, Mr. Jha, If I
allow you I have to allow so many
others. (Interruptions). Please sit
down, Mr. Piloo Mody.

SHRI BHOGENDRA JHA: What I
say will help you, Sir.

MR, SPEAKER: No
my being helped

SHRI BHOGENDRA JHA: Unless
you permit me, I will not speak.

wTIR wEAT "I TF ¥1
LATAA FA AT AT KT GHTET AT
qyfr 1

question of

SHRI BHOGENDRA JHA: This is
with regard to your ruling.

MR. SPEAKER: Please resume
your seat,

SHRI BHOGENDRA JHA: This is
about your ruling. I want a clarifica-
tion from you. Not from the Minister.

MR. SPEAKER: It is not a ruling.
Why do you say, ruling? No ruling
s involved. The Minister is not
available. He says, ke iz going to
have some dialogue....

AUGUST 3, 1073

SHRI BHOGENDRA JHA: Then,
you are not helping yourself,
MR. SPEAKER I think the

going to allow it. 7 ey wgr
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MR. SPEAKER: I permit you, Shri
Vajpayee, to move your adjournment
motion.

SHRI SAMAR GUHA: Sir, I rise on
a pomnt of order.

ot wawtw wqe (gfzmme) o
WY qEuANT wwA " ey §
WG | Al ATz WG WTET |

MR. SPEAKER: In that case I will
have to fix the time. (Interruptions)
May I request you &ll to pledse sit
down for a ghort while?
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SHRI BAMAR GUMA: Bir, I rise
‘on a point order. You, in your wis-
dom, observed....

MR. SPEAKER: My wisdom is not
puevailing here, Nobedy in this House
sslies on anybody’s else’s wisdom.
Those times when they accepted
others wisdom are now gene.

SHR] SAMAR GUHA: You, in your
wisdom, observed that in order to
enable the Minister. , (Interruptions).
Will you kindly call the House to
order? They are not allowing us ‘¢
raise our points of order.

MR. SPEAKER:
wbserving it yourself,

You are not

SHRI PILOO MODY: If this goes
on like this, then you will be presid-
ing over cnaos

MR. SPEAKER: The Minister says,
he 18 not available. Therefore, I am
allowing the adjournment motion, If
it is carried, then you have a righ'
to discuss it. And the Minister will
have to0 be present 1n that event.

SHR] SAMAR GUHA: Sir, I rise
on a point of order.

MR, SPEAKER: You are obstruct-
ing.

SHRI SAT PAL KAPUR: There
is no point of order. (Interruptions)

MR. SPEAKEIR: I am not prepared
1o allow it. I have allowed Shri
Vajpayee to move his motion.

SHRI C. M. STEPHEN: But, he is
not prepared to move his motion.

SHRY ATAL. BHARI VAJPAYEE:
If thete is » point of order, then how
san 1 maye my adjournment motion?
Bring the Howe tp grder fwst.

_ MR, SPEAKRR: Shui Samar Guha
u.mawmmemm

m BANERJEE. !}wn
polnto!on’!er regarding the

1mm-4 :
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adjourament melien. Kindly allow
me aleo,

SHRI SAMAR GUHA: 1 am
already op a puint of order. ...

SHRI A. K. M. ISHAQUE: (Basir-
hat) ] have also got a point of order.

258

MR. BPEAKER: Bhri Guha is
already on a point of order. Let him
fimigsh 1n half a munute.

SHRT PILOO MODY: Why do you
not pull up the Minister of Parlia-
mentary Affairs for allowing all this?

MR. SPEAKER: 1If he is prepared
to pull his own self up.

SHRI PILOO MODY: If you pull
me up, how will it help you? They
have nothing to submit exceot to
make noise,

MR. SPEAKER: Does he think

that he is the most qualifiedy B¥TY
qaE ® WW agE mWaAA E 0
AfFq w9 S W A FATAEA
g

SHRI PILOO MODY:
your comparison.

SHRI BAMAR GUHA: Despite
obstaclcs by “super-Speakers” and
“mini1-Speakers' on the ofher side, we
know how to exert our right on the
flioor of the House. With these
observations, ] want to draw your
attention to certain contradictions in
what you have just said just now and
what you had said earlier. You
have said just now that you are pre-
pared to allow the adjournment

I do not like

nrl!u- observa that in
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enable the hon, Minister to have time
to have negotiations with the leadeérs,
we may just have a one-hour dehate,
If there is an adjournment motion
which is admitted and it is taken up,
then he is bound to remain in the
House till it is disposed of, and he
would not have time for negotiations,
So, when we wanted at least a one-
hour discussion, you said that you
considered it reasonable because that
would give {ne hon, Minister time to
have necgotiations. But now if you
say that you are prepared to allow
the adjournment motion, that con-
tradicts your own ruling.

With all sense of honour and dignity
to the Chair, I submit that this 15 a
big contradiction and there is a big
gap between your former observation
and your latter observation, If the
adjournment motion is not accepted.
we would have an opportunity to
have a diseussion today for about an
heur But if the adjournment motion
15 admitted, 1t may toke two or three
hours or it may continue for even
more time Will the hon, Minister be
in the House or will he go for con-
ducting negotiations?

MR SPEAKER There is no point
of order invoived in this

SHRI SAMAR GUHA: Why have
you changed vour stand? How can

you change your concept and
criterion”

SHRI BHOGENDRA JHA: With
your permission, I would just make
one submission, In coming to your
decision, you have said that the hon.
Minister should be given time for
conducting negotiations. I want to
know whether he will conduct nego-
tiations with the leaders of the reco-
gnised locomen’s unjons.

Another thing, 1 want to be assured
that there will be no victimisation
while negotiations are going on and
the House i# comstidring i£. Can be
give this assursnce? He must answar
these two questions. Let {fe Minister
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reply and then we UEy ' proceed

further.

¥

(Interruptions)

SHRI SHYAMNANDAN MISHRA:
Unless we embark upon a discussion,

we cannot go in a regular way
secking clarifications.

(Interruptions)

SHRI DINEN BHATTACHARYYA
(Serampore): Is the Minister pre-
pared to negotiate with the workers
who are on strike? Otherwise, the
problem will never be solved.

(Interruptions)

MR SPEAKER: Have you any-
thing to say about it?

SHRI L. N MISHRA® BSo far as
negotiations are concerned, we arc
prepared to negotiate with anybody
who will be helpful in solving the
problem There are a mnumber of
friend, here, 1 have talked to them
They are free to say what tliey have to
«ay I am not in that free position
1 have a difficulty. I would not like
to say anything at this stage But I
am prepared to meet any persons
coming to me 1 have met some
persoas and was talking with them
) tirce O'tlork in the morning T
will be prepmed to meet more per-
sons.

(Interruptions)

SHRI SHYAMNANDAN MISHRA"
Unless this point is conceded that it
is not the hon, Minister alone who can
golve the problem #nd there are per-
sons associated with lebour ut;miu;
tions who are here and wish to see
clarifications which woeuld be helptul
in solving thiz problem. we eannot
golve it So, it the Chair wants ﬂu:h:
solution to the problem be found,
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Chair has to take into account this
site of the House also and net only
the other side. (Interruptions)

We demand some clarifications
which would help in solving the
problem. You have to decide upon it
in a regular way, not that one has to
snatch it from you.

MR. SPEAKER: ] cannot force the
Minister to say what you like. (In-
terruptions)

SHRI PILOO MODY: You want
people to be reasonable. We are will-
ing to accept that plea, Can we make
a counter-offer for your reasonable-
ness? We have a situation in which
we can have some clarifications.
There is a situation in which we can
have a debate rightway. We have
wasied now 45 minutes.

What 1 want to say is that the
Mimster could have heard the point
of view of several of us and then
that would have strengthened his
own thinking and his own hands
when he wantg to negotiate. Now the
situation, as it stands, is that Shri
Mishra, the Minister of Railways,
say: that he has no time this after-
noon..,,.

SOME HON. MEMBERS: No, no.

SHR1 PILOO MODY: He says he
has no time this afternoon to attend
the debate an this subject....

SHRI L. N. MISHRA: No, no.

SHR; PILOO MODY: . and,
‘therefore, the Indian Parliament, the
Speaker of the Lok Sabha, all the
members of the Opposition and in
fact, the whole railways, would have
%o stop because Shri Mishre cannot
spend half an hour....

BHRI L. N. MISHRA: What is
this® Where have T sald it?

Railway Services
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you in the time we Have wasted, the
Indian Parliameént....

MR. SPEAKER: Who has wasted
B,

SHRI PILOO MODY: If he had
heard éach of us for a few minutes,
he would be the wiser for it. [Is that
such an unreasonable request?

MR. SPEAKER: Why do you do
it every time?

He put in the Adjournment Motion,
I put the alternative method to them
that I can allow the debate but the
Minister says he is not available, If
the hon. Member doeg not accept
that he is not available, I allow him
to move the motion. (Interruptions).

SHRI PILOO M™ODY: You sllow
me a clarificafion or not? Are we
prevented from getting a clarifica-
tion?

MR. SPEAKER: Why are you
bawling out? [ That is going up to
the limit of being rude. (Interrup-
tions), I allow the hon. Member to
move the motion. ] am allowing it.
He has put the Adjournment Motion
and I am allowing it, Mr, Vajpayee.
(Interruptions)

SHRI S. M. BANERJEE: ] am cn
a point of order. Kindly hear me.
You have asked Mr. Vajpayee to
move the motion. My point of order
is this,

MR SPEAKER: What is the point
of order? (Interruptions). After he
moves it, 1 allow your point of order.



263 Disryatiog of

L’mwﬂ]

ol the sebietis  citusten
arising out of the targe-seale dia-
ruption of rallway services due to
mags ‘ahsenteelsm' by lect-rusiing
staff on the ground that the rafie
way administration has failed to
implement ity assvurances made fo
the staff after the five-day strike
in May last.

SHRI 8. M. BANERJEE: Sir, I
rige on a point of order.

MR. SPEAKER: Let me first put
the motion. The question is:

“That leave be granted to Bbhn
Atal Biheri Vajpayee to move the
Adjournment Motion."”

Those hon, Members in favour of
the motion may rise in their ssats.

AN HON. MEMBER: Sir, nobody
hag objected?

MR. SPEAKER: Is there any ob-
jection?

not the
leave of the House. .

SHRI S. M. BANERJEE: 8ir, I
rise on a point of order,

& w fni . &R WW,
Wt AERET A WA A AT
fear §, 30 & fr & g & &1 &y

LK
(Shri Madhu Limaye

and
other hon. Members then left
Houge)
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: 1 have made 1t
sure myself, It is permissible to
allow the minister to make a state-
ment and them allow am adjourn-
ment molien. I told you expresgiy
that if after listening to the minister
you are not satisfied, I will allow an
adjowrnment motion. [ put the al-
ternatives also but you did not
agree. Only to help you I thought
if the adjourmment motion is taken
up, the mimster will have to be
presept in the afternoon. (Interrup-
tions).

MR. SPEAKER., There 15 ho point
of order. I have not allowed you
any more. Shri Raghu Ramaiab,

13.36 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMATAH): With your per-
mission, Sir, | rise ¢0 announce that
Government Susiness in this House
during the week commencing 6th
August, 4073, will consigt of:—

(1) Comsiferstion of any ilem
of Government Busigess ewried
qver from jedsy’y Ovder Papes.

43) Sonsiderption and passing of:

The Deihi Seles Tax BH,

1973.
The

Prowvidept Fupds
%'M L{Amend-
Mml :

and



